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Cause List Date 30.08.2017 1 t;., I Name of Mediator 1 Cases Title 

t - 1 Sh. J.P. Goval 1 S.B. Cr. Revision ~ 0 . 1 2 4 1 2 0 ~  

Name of 
petitioner -1 Advocate i 
Azad Ahmed I Sudesh Saini,PP 

Abdul Wahid Vs. Smt. Parveen 
Sh. Suresh Pareek j S.B. Cr. Misc. Bail No. 101S3/2017 

J 
N.S. Shekhawat, 1 

Sukhen Gautam Vs. State 
D.B.Civil Misc. ~ p p e a l  No. S98S/2016 

Sr. Advocate Usha Devi Vs. Kamlesh 
Sh. J.P. Sharma S.B. Cr. Misc. Petition No. 34S0/2017 
RHJS (Retd.) Jitendra Vs. State Pareek, PP 
Sh. J.P. Sharma S.B. Cr. Misc. Petition No. 439S/2013 , NS Dhakad, PP 1 1 ~ RHJS(Retd.) 1 2ahid Vs. Somveer 1 -- 
Sh. G.P. Pandev. S.B. Execution Second Appeal No. 1111 I Mahendra Goval / Sudesh Bansal I . . . . i 1 RHJS(Retd.) 1 Purushottam Sharma Vs. Chand Karan Rathi 1 i I 

I I I I 
7 1 Ms. Chandra Kanta I D.B. Civil Misc. Anneal No. S28412016 I Vivek Goval 1 Deeoak G u ~ t a  . . 

RHJS (Retd.) I Amit Garg Vs. Smt. Sonal 
1 5.8. Cr. Misc. Petition No. 1682/2017 ~ IRHJS (Retd.) 1 Nitish Singhania Vs. State 1 Pareek, PP 

Sh. Ashok Sharma S.B. Cr. Misc. Petition No. 1860/2016 I Sanchit Tamra - h z l  

1 Singh 
H G r a j  Sharma 1 D.B. Civil Misc. Appeal No. 6099/2016 1 Rekha Arora 

I' 
1 Mahesh Sharma 1 

10 

&. Minakshi shirma 
1 S.B. Cr. Revision No. 1903/2016 Amir Aziz H 

Advocate 1 Mohammad Javed Vs. Smt. Rajiya Bano 

Shaid Ali Vs. Shabnam Sultana 
Ms. Raj Sharma S.B. Cr. Revision No. 1331/2016 1 Ashvin  gar^ 

Sh. Ashok Sharma 
Advocate 

1 Adocate 1 Gajendra Singh Vs. Sanju Kanwar 1 ~ h a r m a  1 

Smt. Rajshree Rathore Vs. Ganesh Pratap 

Learned Advocates are requested t o  get such matters referred t o  Mediation Centre, which in  their opinion can be 
mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial/ 
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition, 
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable 
Instruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such 
cases t o  the Deputy Registrar (Judicial) Rajasthan High Court, Bench at Jaipur. 

&$'J$,,. 1 ,  lAnu audharv . . 
Full Time Secretary, RHCLSC 

Mediation Centre, 
Rajasthan High Court 

Jaipur 

"Help The Needy -Timely Help May Create History" 
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Cause List Date 31.08.2017 
7Ji io f  Mediator 1 ~ G i i x e - ~  

petitioner ( Respondent 

-- 
Advocate 

1 Hon'ble Mr. Justice 1 D.B. Civil Misc. Appeal No. 22S312017 & -+ - h a K  ( (Retd.) S.C. Mittal ( 225412017 Bharat Kumar Vs. Smt. Preeti 

I i Gupta 
-A- I -- 

Sh. Ramavatar Sharma S.B. Civil First Appeal No. 52612009 
RHJS (Retd.] 1 Smt. Raj Kanwar Vs. Rohitash Kumar 

D.B. Civil Misc. Appeal No. Ravindra Paliwal 
Vijay Bhatra Vs. Monu Sharma 

Civil Second Appeal No. 36912010 
Advocate Kailash Vs. Durga Ram 

rF?i~.cr.  Misc Petition No. 2478/20U 
Rajendra Kumar Gupta Vs. State 

Learned Advocates are requested t o  get such matters referred t o  Mediation Centre, which in  their opinion can be 
mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial1 
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition, 
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable 
Instruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such 
cases t o  the Deputy Registrar (Judicial) Rajasthan High Court, Bench at Jaipur. 

Bv Order 

/$-A&P.fl? 
( Chaudharyl 

Full Time Secretary. RHCLSC 
Mediation Centre, 

Rajasthan High Court 
Jaipur 

"Help The Needy -Timely Help M a y  Create History" 



Rajasthan State Legal Services Authority 
Rajasthan High Court Old Campus, Jaipur Bench, Jaipur 

(Phone: 0111-2227481,2227555,2227602 FAX, 2385877 Help Line 15100) 
(Website- www.rlsa.gov.in Email Address rj-slsa@nic.in, rslsajp@gmail.com) 

Cause List Date 01.09.2017 
-- 

---- -- 
Sh. Ajeet Bhandari S.B. Civil First Appeal No. 44712013 Subhash Sharma 

Smt. Sharwani Devi Vs. Smt. Dholi Devi --- Chaudhary 
D.B. Civil Misc. Appeal No. 242212014 

Advocate ( Smt. Mitu Vs. Mahesh Kumar Pipliwal I 

1 S.B. Cr. Misc. Petition No. 410912015 & 1 Sushi1 Puiari 
243912015 Prem Prakash Poddar Vs. State 
-~ 

1 Sh. A.R. Patwardhan S.B. Cr. Misc. Petition NO. 1700/201S - - ~ ~ ~ & % ~ l  
1 1 RHJS (Retd.) 1 M I S  Sharma Sales Vs. Stane 

I Sh. A.R. Patwardhan D.B. Civil Misc. Aooeal No. 6300/2016 Aditva Sharma . . 1 Smt. Urvashi Verma Vs. Govind Chandel 1 ' 1 Laddha , 1 
Smt. Nirmala Sharma 1 S.B.Cr.Revision No.lZS71201S Virendra Singh Rishi Raj S~ngh, 
Advocate 

b i n d  Gupta M M  Ranjan 
Advocate Smt. Shibani Maan 

No. 148112016 --+-~-+drakSh Anoop Dhand 
Advocate ' ~ Ramnarayan Gur? Vs. Ram Vilas Jangid 

1 Sh. Ashwani Chobisa ) S.B. Cr. Mbsc. Petlt~on No. 55712014 --+-+hakad, Vikash Kumar PP 
I 
I 1 Advocate 1 Manoj Kumar Pareek Vs. State ( Jakhar 1- 

Learned Advocates are requested t o  get such matters referred t o  Mediation Centre, which in  their opinion can be 
mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial/ 
family disputes - divorce petitions, maintenance, custody of children, suit for injunction andlor declaration, partition, 
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable 
Instruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the l i s t  of such 
cases to the Deputy Registrar (Judicial) Rajasthan High Court, Bench at Jaipur. 

("b$da.s. 17 
(An audhary) 

Full Time Secretary, RHCLSC 
Mediation Centre, 

Rajasthan High Court 
Jaipur 

"Help The Needy -Timely Help May Create History" 


